H

C. A No. 6581 OF 2002

I TEM NO. 1AOURT NO 3 SECTI ON XI'V
SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

Civil Appeal No.6581 of 2002
M s Rol | atai ners Ltd. Appel I ant (s)
Ver sus
Conmmr. O Central Excise, Del hi Respondent (s)
W TH
C. A No. 6635/ 2002
( Heard by Hon' ble N Santosh Hegde and A K. Mathur, JJ.)
Date: 29/07/2004: These matters were called for pronouncenent of
j udgnent today.
CORAM
HON BLE MR JUSTI CE Y. K. SABHARWAL

HON BLE MR, JUSTICE D. M DHARMADHI KARI
HON BLE MR, JUSTI CE A K. MATHUR

For Appellant (s) M. V. Bal achandran, Adv.

For Respondent (s) M. B. Krishna Prasad, Adv.

The Court made the follow ng
ORER

Hon' bl e M. Justice A K. Mthur pronounced the judgnent of the Court allowi ng the appeals and
setting aside the order of the Tribunal dated June 7, 2002 as well as the order passed by the

Conmi ssi oner, Central Excise dated Septenber 28, 2001. There will be no order as to costs.
(N.  Annapur na) (V. P. Tyagi)
Court Master Court Master

Si gned reportable judgnment is placed on the file.



